


1261



1262



1263



1264



1265



1266



1267



1268



1269



1270



1271



1272



1273



1274



1275



1276



1277



1278



1279



1280



1281



1282



1283



1284



1285



1286



1287



1288



1289



1290



1291



1292



1293



1294



1295



1296



1297



1298



1299



1300



1301



1302



1303



1304



1305



1306



1307



1308



1309



1310



1311



1312



1313



1314



1315



1316



1317



1318



1319



1320



1321



1322



1323



1324



1325



1326



1327



1328



1329



1330



1331



1332



1333



1334



1335



1336



1337



1338



1339



1340



1341



1342



1343



1344



1345



1346



1347



1348



1349



1350



1351



1352



1353



1354



1355



1356



1357



1358



1359



1360



1361



1362



1363



1364



1365



1366



1367



1368



1369



1370



1371



1372



1373



1374



1375



1376



1377



1378



1379



1380



1381



1382



1383



1384



1385



1386



1387



1388



1389



1390



1391



1392



1393



1394



1395



1396



1397



1398



1399



1400



1401



1402



1403



1404



1405



1406



ANNEXURE R-12 

 
OFFICE OF THE COLLECTOR, DISTRICT 

SINGRAULI (MADHYA PRADESH) 

 
No. 309/land acquisit ion/ 23 

Singraul i ,  dated: 23.02.2023 

To, 

VC & MD 

APMDC Suliyari Coal Mine 

(AP) 

 
Subject: With regard to providing the 

demand letter for making the 

payment of Rs. 9,41,44,800/- 

(Rupees: Nine Crore Forty One Lacs 

Forty Four Thousand Eight Hundred 

only) for the rehabi l i tat ion and 

resett lement of the 122 interest 

holders of 06 vi l lages effected from 

the APMDC Sul iyari Coal Mine 
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Ref.: Letter No. APMDC/COL/SUL./LA/2021-

022/ 50, 51, 53, 52, 54 dated 25.01.2023 of 

APMDC Suliyari Coal Mine Project. 

 
 Vide the captioned referenced letter, i t  

has been written by the General Manager, 

APMDC Suliyari Coal Mine Project that the 

Col lector for the APMDC Suliyari  Coal Mine 

Project has requested for the payment of the 

amount of the rehabi l i tat ion grant to the 

vi l lage Amdad – 73, Amaraikhoyi 13, 

Siraswah – 26, Dhiraul i – 09, Bajoudi – 01, 

thus a total of 122 displaced famil ies out of 

the approved 1599 displaced famil ies. Its 

detai ls are as under: -  

Vi l lage Amdad – 73 

Sr. 

No. 

Detai l  Intere

st 

Holder 

Amou

nt 

Total 

amount 
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1. Amount to 

be given in 

l ieu of the 

plot 

 2000

00 

- 

2. Amount to 

be given in 

l ieu of the 

house 

73 5000

00 

36500000 

3. Amount to 

be given in 

l ieu of the 

job 

4 5000

00 

2000000 

4. Tendu leaf 

col lect ion 

73 5000

0 

3650000 

5. Rehabi l i tat i

on amount 

73 6840

0 

4993200 

6. Amount to 

be given for 

73 5000

0 

3650000 
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the animal 

shed 

7. Transportat

ion 

expenses 

73 5000

0 

3650000 

Tot

al 

Five Crore Forty Four Lacs 

Forty Three Thousand Two 

Hundred only 

5,44,43,2

00 

 

Vi l lage Amrai Khoi – 13 

Sr. 

No. 

Detai l  Intere

st 

Holder 

Amou

nt 

Total 

amount 

1. Amount to 

be given in 

l ieu of the 

plot 

2 2000

00 

400000 

2. Amount to 

be given in 

13 5000

00 

6500000 

1410



l ieu of the 

house 

3. Amount to 

be given in 

l ieu of the 

job 

2 5000

00 

1000000 

4. Tendu leaf 

col lect ion 

13 5000

0 

650000 

5. Rehabi l i tat i

on amount 

13 6840

0 

889200 

6. Amount to 

be given for 

the animal 

shed 

13 5000

0 

650000 

7. Transportat

ion 

expenses 

13 5000

0 

650000 
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Tot

al 

One Crore Seven Lacs 

Thirty Nine Thousand Two 

Hundred only 

1,07,39,2

00 

 

Vi l lage Siraswah – 26 

Sr. 

No. 

Detai l  Intere

st 

Holder 

Amou

nt 

Total 

amount 

1. Amount to 

be given in 

l ieu of the 

plot 

0 2000

00 

- 

2. Amount to 

be given in 

l ieu of the 

house 

26 5000

00 

13000000 

3. Amount to 

be given in 

2 5000

00 

1000000 
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l ieu of the 

job 

4. Tendu leaf 

col lect ion 

26 5000

0 

1300000 

5. Rehabi l i tat i

on amount 

26 6840

0 

1778400 

6. Amount to 

be given for 

the animal 

shed 

26 5000

0 

1300000 

7. Transportat

ion 

expenses 

26 5000

0 

1300000 

Tot

al 

One Crore Ninety Six Lacs 

Seventy Eight Thousand 

Four Hundred only 

1,96,78,4

00 

 

Vi l lage Dhiraul i  – 9 
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Sr. 

No. 

Detai l  Intere

st 

Holder 

Amou

nt 

Total 

amount 

1. Amount to 

be given in 

l ieu of the 

plot 

2 20000

0 

400000 

2. Amount to 

be given in 

l ieu of the 

house 

9 50000

0 

450000

0 

3. Amount to 

be given in 

l ieu of the 

job 

3 50000

0 

150000

0 

4. Tendu leaf 

col lection 

9 50000 450000 

5. Rehabi l i tat i

on amount 

9 68400 615600 
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6. Amount to 

be given for 

the animal 

shed 

9 50000 450000 

7. Transportati

on expenses 

9 50000 450000 

Tot

al 

Eighty Three Lacs Sixty Five 

Thousand Six Hundred only 

83,65,6

00 

 

Vi l lage Dhiraul i  – 9 

Sr. 

No. 

Detai l  Intere

st 

Holder 

Amou

nt 

Total 

amount 

1. Amount to 

be given in 

l ieu of the 

plot 

2 20000

0 

400000 

2. Amount to 

be given in 

9 50000

0 

450000

0 
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l ieu of the 

house 

3. Amount to 

be given in 

l ieu of the 

job 

3 50000

0 

150000

0 

4. Tendu leaf 

col lection 

9 50000 450000 

5. Rehabi l i tat i

on amount 

9 68400 615600 

6. Amount to 

be given for 

the animal 

shed 

9 50000 450000 

7. Transportati

on expenses 

9 50000 450000 

Tot

al 

Eighty Three Lacs Sixty Five 

Thousand Six Hundred only 

83,65,6

00 
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Vil lage Bajaudi – 1 

Sr. 

No. 

Detai l  Intere

st 

Holder 

Amou

nt 

Total 

amount 

1. Amount to 

be given in 

l ieu of the 

plot 

1 20000

0 

200000 

2. Amount to 

be given in 

l ieu of the 

house 

1 50000

0 

500000 

3. Amount to 

be given in 

l ieu of the 

job 

0 50000

0 

- 

4. Tendu leaf 

col lection 

1 50000 50000 
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5. Rehabi l i tat io

n amount 

1 68400 68400 

6. Amount to 

be given for 

the animal 

shed 

1 50000 50000 

7. Transportati

on expenses 

1 50000 50000 

Tot

al 

Nine Lacs Forty Three 

Thousand Two Hundred only 

9,18,40

0 

 

The demand has been sent by the APMDC 

Project as per the above, whose detai ls are 

as under: -  

Sr. 

No. 

Name of the 

vi l lage 

Total No. of 

displacement 

Total 

amount 

1. Amdad 73 54443200 

3. Amarikhoi 13 10739200 

4. Siraswah 26 19678400 
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5. Dhiraul i 9 8365600 

6. Bajaudi 1 918400 

Total 122 94144800 

 

 As per the above, a sum of Rs. 

9,41,44,800/- (Rupees: Nine Crore Forty One 

Lacs Forty Four Thousand Eight Hundred 

only) be deposited with the PD Account No. 

18 for the rehabi l i tat ion and resett lement of 

a total of 122 interest holders in the 6 

vi l lages acquired by the APMDC Project so 

that the action of the land acquisit ion could 

be completed within the prescribed t ime 

period. 

Sd/- 
Addit ional Col lector 

Distr ict Singraul i  (Madhya Pradesh) 

No./ 310/ land acquisit ion/ 23 

Singraul i ,  dated: 23.02.2023 

Copy to: 
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1.  Sub Divisional Off icer, Sub Division 

Devsar Distr ict Singraul i  – sent for 

information and necessary action. 

2.  General Manager APMDC Suliyari Coal 

Mine Project,  Distr ict Singraul i  – sent 

for information and necessary action. 

 
Sd/- 

Addit ional Col lector 
District Singraul i  (M.P.) 

 

(TRUE TRANSLATED COPY) 
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16

Transport 
Expenses

Cattle shed 
expense

R&R Grant Tendupatta
Old Age 
Pension

Unemploym
ent Grant

1st 
Instalament 

Rs. 2.00 
lakhs

2nd 
Instalament

Rs 3.00 
Lakhs 

Rs  50000/-  
each PDF

Rs  50000/-  
each PDF

Rs.68400/- 
each PDF

Rs 50000/- 
each PDF

Rs 2000/- 
each PDF

Rs 7000/- 
each PDF

1 Jhalari 795 650 45 742 257 46 0 0 0 0 171 497 43

2 Majhaulipath 301 125 5 134 72 6 4 4 4 0 50 208 32

3 Belwar 167 80 0 109 0 9 0 0 0 0 33 106 17

4 Dongari 182 150 0 168 168 21 86 86 86 0 30 82 34

5 Aamdand 73 0 0 0 0 0 0 0 0 0 12 51 6

6 Seerswah 26 0 0 0 0 0 0 0 0 0 6 14 4

7 Amraikhoh 13 0 0 0 0 0 0 0 0 0 0 0 0

8 Bajaudi 1 0 0 0 0 0 0 0 0 0 0 0 0

9 Dhirauli 9 0 0 0 0 0 0 0 0 0 0 0 0

10 Khanua Naya (R&R Village) 44 37 7 44 44 10 44 44 44 13 9 17 7

1611 1052 1042 57 1197 541 92 134 134 134 13 311 975 143

Abbrebiations: Si No Serial Number
PDF Project Displaced Families
R&R Resettlement and Rehabilitation

Remarks

The total number of proposed
plots in 123 Ha Land for R&R were 

1160, wherein, 1052 plots were 
identified and rest 92 plots are 

going to be identified.  Additional 
26 Ha of land has also been 

allotted for further remaining 
plots.

The Total number of PDF's as on 
date getting the benefits can be 

calculated by adding column 
number 9+14+15+16. The total 

number comes around 1521. Out 
of the rest 90 PDF's 56 died and 

34 are under process. 

1052

Andhara Pradesh Mineral Development Corporation Ltd
Suliyari Coal Mine 

R&R Payment Details

Sl.No. Village Name No. of Eligible PDFs Plot Available 
Plot 

Distributed 

Cash in lieu of House 
@Rs.5.00 Lakhs each Cash in lieu of 

Employment 
@Rs.5.00 

Lakhs each 
PDF

Employed in 
job

Cash in 
Lieu of Plot 
Distribution 
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ANNEXURE R-14 

 

OFFICE OF THE COLLECTOR AND 

DISTRICT MAGISTRATE DISTRICT 

SINGRAULI (MADHYA PRADESH) 

 
Ref. No./ 146/ land acquisit ion/ 2018 

Singraul i ,  dated: 28.04.2018 

To, 

Sub Divisional Off icer/ Land Acquisit ion 

Off icer, 

Devsar 

Distr ict Singraul i  (Madhya Pradesh) 

 
Subject: With regard to the submission of the 

amended Resett lement And Rehabil i tat ion 

Grant Pol icy  

 
Ref.: Commissioner’s letter No. Revenue 

4/3/2018/1175 Rewa dated 20.03.2018 
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 The Commissioner Rewa Division Rewa 

has provided the amended Rehabi l i tat ion and 

Resett lement Grant Pol icy Year 2018 for the 

APMDC Suliyari Coal Mine. 

 
 Thus by enclosing the approved 

Rehabi l i tat ion and Resett lement Grant Pol icy 

Year 2018, it is sent. Kindly ensure to take 

the further course of action as per the 

proposal. 

Sd/- 
Col lector 

Distr ict Singraul i  (Madhya Pradesh) 

Ref. No./ 147/ land acquisit ion/ 2018 

Singraul i ,  dated: 28.04.2018 

Copy to: -  

Vice Chairman and Managing Director APMDC 

Suliyari Coal Mine Distr ict Singraul i  – sent 

for information. 

Sd/- 
Col lector 

Distr ict Singraul i  (Madhya Pradesh) 
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Commissioner Off ice, Rewa Division, Rewa 

(Madhya Pradesh) 

 
No. Revenue/4/3/2018/ 1175 

Rewa, dated: 20.03.2018 

To, 

The Col lector 

Distr ict Singraul i  

 
Subject: With regard to presenting the 

amended Rehabi l i tat ion and Resett lement 

Grant Pol icy 

 
Ref.: Your letter No. 63/land acquisit ion/ 

2018 Singraul i ,  dated 23.02.2018 

 
 Kindly arrange to peruse the aforesaid 

referenced letter, vide which, by amending 

the Rehabi l i tat ion and Resett lement Grant 

Pol icy in perspective of the present 

Rehabi l i tat ion and Resett lement Grant Pol icy 
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Year 2012 prepared in the year 2012 of the 

Sul iyarui Coal Mine of Distr ict Singraul i , for 

the year 2018, the same has been sent to 

this off ice for its approval. 

 
 Thus as per your referenced letter, the 

Rehabi l i tat ion and Resett lement Grant Pol icy 

Year 2018 for the Sul iyari Coal Mine Distr ict 

Singrauli  has been approved by the 

Commissioner Rewa Division Rewa. After the 

approval of the Rehabi l i tat ion and 

Resett lement Grant Pol icy Year 2018, the 

same in original is hereby returned back. 

Encl. Original as above 

Sd/- 
(PS Tripathi) 

Dy. Commissioner (Revenue) 
Rewa Division, Rewa 
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ANDHRA PRADESH MINERAL 

DEVELOPMENT CORPORATION LIMITED 

HYDERABAD  

 

Amended Rehabi l i tat ion and Resett lement 

Grant Pol icy Year 2018 for the Sul iyari Coal 

Mine Distr ict Singraul i  (Madhya Pradesh) 
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PROPOSAL   

 Vide the order dated 25th July 2007 of 

the Government of India, Ministry of Coal, 

New Delhi, Sul iyari Coal Block Andhra 

Pradesh Mineral Development Corporation 

Hyderabad located in the Singraul i  Tehsi l  of 

Singrauli  District presently in Sarai Telshi l  of 

the State of Madhya Pradesh, was al lotted for 

the coal mining. From this coal block, the 

vi l lage Jhalr i ,  Amdad, Majhaul ipath, Belwar, 

Siraswah, Amarai Khoyi, Dhiraoul i,  Bajaudi, 

Dogri of Tehsi l  Sarai and the vi l lage selected 

for the rehabi l i tat ion viz. Khaua, New Tola 

are being affected. After gett ing the coal 

al lotment order, the social and economical 

survey of al l  the effected vi l lages were 

conducted by this company through In Situ 

Enviro Care MP Nagar Bhopal, whose report 

has been obtained. As per the social  and 
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economical survey report, the total No. of 

the famil ies to be displaced from this project 

has been told to be 1341. The acquisit ion/ 

al lotment of the total of 123.50 hectare of 

private and Government land of vi l lage 

Khanua and New Delhi are proposed for the 

resett lement of these displaced famil ies. 

 
 The Rehabi l i tat ion and Resett lement 

Grant Pol icy was prepared in the year 2012 

by this project on the basis of the Model 

Resett lement Pol icy 2002 of Madhya Pradesh, 

which was issued by the joint signature of 

the Col lector, Distr ict Singraul i  and the Chief 

Project Off icer APMDC. 

 
 Due to the cancel lat ion of the al lotment 

of the previously al lotted coal blocks vide the 

order dated 24.09.2014 passed by the 

Hon’ble Supreme Court, New Delhi in the 
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case No. 120/ 2012, Sul iyari Coal Block was 

also effected. 

 
 Vide the order dated 29.09.2016 of the 

Government of India, Ministry of Coal, New 

Delhi, The Andhra Pradesh Mineral 

Development Corporation, Hyderabad has 

been once again al lotted for the Sul iyari Coal 

Mine Coal mining. 

 
 Due to the social and economical 

changes made in two years in between the 

cancel lat ion of the coal block by the Hon’ble 

Supreme Court and the real lotment of the 

coal block, it has become necessary to 

reexamine and reconsider the Rehabi l i tat ion 

and Resett lement Pol ice prepared in the year 

2012 by the Andhra Pradesh Mineral 

Development Corporation Limited. In this 

perspective, by making the amendment in 
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the Rehabi l i tat ion and Resett lement Grant 

Pol icy prepared in the year 2012 by the 

Andhra Pradesh Mineral Development 

Corporation Limited keeping in view the 

provisions in the Model Rehabi l i tat ion and 

Resett lement Pol icy 2002 of Madhya Pradesh 

and National Rehabi l i tat ion and Resett lement 

Pol icy 2007 of India and the Right to Fair 

Compensation and Transparency in Land 

Acquisit ion, Rehabi l i tat ion and Resett lement 

Act, 2013, a pol icy has been prepared for 

providing the proper displacement to the 

displaced/ effected persons/ famil ies of the 

project. 

 
Note: From the date of enactment of this 

pol icy in the year 2012, the Rehabi l i tat ion 

and Resett lement Grant Pol icy issued by this 

project wi l l  be cancel led. 
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PART -1 

Definit ions: -  

1.  Company: - The company means 

APMDC Suliyari Coal Mine Distr ict 

Singraul i .  

 
2.  Affected area – The affected area 

means such vi l lage wherein the private 

and Government lands have been 

sett led for the establ ishment of the 

project, whether these private lands 

has been acquired under the Land 

Acquisit ion Act, 1894, or purchased 

directly from the land owners, or the 

Government land has been al lotted by 

the Government. In case the company 

leaves any part of the land or acquires 

any addit ional area, then the 

addit ional land affected from the 

acquisit ion wil l  be considered as the 
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affected area, but the port ion of the 

land which is being left from the 

project, wi l l  not be considered as the 

affected area, which be marked in the 

revenue documentary map and in 

khasra. 

 
3.  Displaced person: - Any person who is 

expected to be affected from the 

project permanently or temporari ly or 

is ordinari ly l iving atleast since 3 

years from the date of publ ication of 

the notice under section 4 of the 

Project, or whose business is there for 

its l ivel ihood. 

 
4.  Displaced family: -  

 
a.  The family constituted from the 

displaced persons as defined above 

( in para 3) including husband, wife 
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and minor chi ldren and other 

persons depending on the head of 

the family e.g., widow mother, 

widow sister, unmarried sister, 

unmarried daughter or the old 

parent. 

 
b.  All  the minor chi ldren, unmarried 

daughter, unmarried sister and 

brother of the displaced family who 

have become adult on the date of 

issuance of the notice/ Notif icat ion 

under section 4 of the Land 

Acquisit ion Act, he/ she wil l  

separately be considered as a 

family. The widow mother and its 

minor chi ldren wil l  also be 

considered as a separate unit. 
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c.  If the land is purchased by the 

Company directly from the land 

owners and the land has not been 

acquired then the date of registry of 

the land wil l  be considered as the 

cut off date and the definit ion of the 

family for that family wi l l  be 

permissible as per para 4(A) of this 

pol icy. 

 
d.  For providing the resett lement prof it 

to such orphan chi ldren of the 

project affected area (whose does 

not its parent) wi l l  be considered as 

a separate unit. 

 
5.  Affected person: -  

The person who performs the 

agricultural work on the land located 

in the acquisit ion area since 03 years 
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from the date of publ icat ion of the 

Notif icat ion/ Notice, but does not 

resides permanently or temporari ly in 

that vi l lage. 

 
6.  Affected family: -  

The family constituted from the 

displaced persons as defined above (in 

para 3) including husband, wife and 

minor chi ldren and other persons 

depending on the head of the family 

e.g., widow mother, widow sister, 

unmarried sister, unmarried daughter 

or the old parent. 

 
7.  Categories of the effected persons of 

the project: -  

a.  The family who is l iving continuously 

since 3 years from the date of 

publ ication of the Notif ication under 
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section 4 on the private land or 

Government land in the project area 

by constructing the house on it.  

 
b.  The family who is performing the 

agricultural work in the project 

affected area continuously since 3 

years of the publ ication of the 

notif ication under section 4 but is 

not l iving permanent or temporari ly 

in the vi l lage and its land has been 

acquired in the land acquisit ion, but 

some of its lands are remaining even 

after the acquisit ion. 

 
c.  The family who is performing the 

agricultural work in the project 

affected area continuously since 3 

years of the publ ication of the 

notif ication under section 4 but is 
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not l iving permanent or temporari ly 

in the vi l lage and its entire land has 

been acquired in the land acquisit ion 

for the project. 

 
d.  The family who is l iving in the 

project affected area continuously 

since 3 years of the publ ication of 

the notif ication under section 4 and 

is spending its l i fe and the l i fe of i ts 

family members by performing small 

business, or any other 

entrepreneurs. 

 
e.  The farmer who is landless and is 

performing the works relat ing to the 

agriculture in the vi l lage since 3 

years of the publ ication of the 

notice/ notif ication under section 4, 
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and is spending the l ives of its 

family. 

 
f .  The non - farming person who is 

landless and is not performing the 

works relat ing to the agriculture in 

the vi l lage since 3 years of the 

publ ication of the notice/ 

notif ication under section 4, but by 

l iving in that vi l lage and by 

performing the other works relating 

to the farmers, is spending the l ives 

of its family. 

 
g.  The family of the scheduled caste or 

scheduled tr ibes who is not 

performing the works relat ing to the 

agriculture by residing permanent in 

the vi l lage since 3 years of the 

publ ication of the notice/ 
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notif ication under section 4, but by 

not performing the other works 

relating to the agriculture, is 

spending the l ives of its family. 

 
8.  Terms of the resett lement grant: - In 

case the displaced/ affected family as 

categorized in para 07 fal ls within the 

ambit of one or more than one, then 

they shal l  be considered as el igible for 

the resett lement benefit  by 

considering them as one category of 

the displaced/ affected family. 

 

PART – 2 

(Personal Benefit) 

 
01.  Rehabi l i tat ion Grant: - 

a.  The displaced family wil l  get the 

lump sum amount of 300 working 
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days (on the date of evict ion of the 

house) as a rehabi l i tat ion grant 

calculated at the rate of Minimum 

Agricultural Wages (MAW) 

prescribed by the Government. 

 

b.  Special Rehabi l i tat ion Grant: -  

 
i .  Rs. 3500/- per month to each of 

the family per months of the 

landless, agricultural labour 

displaced family. 

 

i i .  Rs. 3500 per displaced family 

per month to the landlord or 

other family of the scheduled 

caste and scheduled tr ibes 

(from the date of displacement 

to the period of 03 years) 
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02.  (A-1) – Al lotment of the house/ plot – 

The family displaced from the project 

wi l l  be given the plot admeasuring 90 

x 60 sq. foot for the rehabi l i tat ion in 

the selected vi l lage Khanua New Tola 

in which the house wil l  be constructed 

by the Company. In case the displaced 

family does not take the house 

constructed by the company then the 

company wil l  make the payment of Rs. 

5.00 lacs in l ieu thereof for the 

construction of the house. In case any 

family does not want to take the plot 

in the rehabi l i tat ion colony, then they 

wil l  be paid a sum of Rs. 2.00 lacs in 

l ieu of the plot. 
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03.  In case the displaced family does not 

want to take both the plot and the 

house then they wil l  get Rs. 2.00 lacs 

in l ieu of the plot and Rs. 5.00 lacs in 

l ieu of the house. A sum of Rs 7.00 in 

total wi l l  have to be paid. 

 
(A-2) – Rel ief/ Grant for the catt le 

shed – The Company wil l  pay a lump 

sum of Rs. 50,000/- (Rupees: Fifty 

Thousand only) to each of the 

displaced family for making the catt le 

shed for the l iving of the catt le of the 

displaced family. 

 

(b) Plot t it le – On the basis of the 

al lotment letter, the family displaced 

in the rehabi l i tated colony wil l  be 

issued the lease in the format 

prescribed by the concerned Tehsi ldar. 

1442



On which the displaced person wil l  get 

al l  the r ight of the landowner and the 

mutation can be executed on the basis 

of the lease issued by the Tehsi ldar. 

The lease holder land owner wil l  have 

the r ight of transfer the land as per 

the law. 

 
04.  Free transportation arrangement and 

transportation expenses – The 

arrangement of the transportat ion of 

the household assets, bui lding 

material, movable property, pet 

animals, agricultural tool, agricultural 

produce and its family wi l l  be made by 

the company free of cost. Apart from 

it, the head of the displaced family wi l l  

be provided the f inancial aid of lump 

sum of Rs. 50,000/- (Rupees: Fifty 
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Thousand only) by the company as the 

transportation expenses. 

 
05.  Old age pension – The female and gent 

family member of each of the 

displaced family who has attained the 

age of 55 years on the date of passing 

of Award wil l  be provided a sum of Rs. 

2,000/- (Rupees: Two Thousand only) 

per month. 

 
06.  Education and Scholarship – The 

Company wil l  construct the school 

bui lding at the level of higher 

secondary having the playground and 

ful l  faci l i ty in the rehabi l i tated vi l lage 

Khanua New Tola for the study of the 

chi ldren of each family to be displaced 

from the project area. In this school, 

the students from class 01 to 12 wil l  
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be provided the education free of cost 

and each of the studying chi ldren of 

the displaced/ affected family wil l  be 

provided the books, writ ing material, 

arrangement of the school uniform by 

the company free of cost. For 

encouragement, the Company wil l  also 

provide the scholarship per month to 

the students studying in the school, as 

per the fol lowing: -  

Class Boys Gir ls 

From 01 to 12 500 600 

 

  The f irst class passed students 

of class 10th and 12th wi l l  be given a 

sum of Rs. 50,000/-. 

 

07.  Medical faci l i ty: -  
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The Company wil l  construct a hospital 

with ful l  faci l i ty in the rehabi l i tated 

vi l lage Khanua New Tola wherein there 

would be a provision of maternity 

home, pathology lab, emergency 

medical room, out door patient 

medical room, dispensary, record 

room, off ice and wait ing room, 

drinking water, etc. In this hospital, 

the family members of the family  

displaced/ affected from the project 

wi l l  get the free of cost medical 

faci l i ty. 

 
08.  Mahua and Tehdu Leave Col lect ion 

Al lowance –  

On gett ing and verifying the 

appl ication of the head of any of the 

family displaced from the project area 

who was spending the l ives of his 

1446



family mebers by col lect ing the mahua 

and tendu leave, in case it seems to 

be correct, then by calculating the 

amount at the rate of the minimum 

agricultural wage as prescribed by the 

Government of the minimum 500 

working days, which should not be less 

than Rs. 50,000/- (Rupees; Fifty 

Thousand only) to each of them as a 

lump sum amount. 

 

09.  Job, training and scholarship to the 

displaced family: -  

a.  Atleast one member of each family 

displaced from the project wi l l  be 

given the prior ity in providing the 

employment/ job in the project as 

per their el igibi l i ty in accordance to 

the Madhya Pradesh Model 
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Rehabil i tat ion Scheme/ Pol icy 2002. 

The i l l i terate displaced member wil l  

be given the priority in providing the 

employment as an unski l led labour 

in the constructions works being 

executed in the project area. For the 

employment in the project, the 

displaced person wil l  get register its 

name to the project representatives. 

The assistance of the Sarpanch of 

the concerned Gram Panchayat wi l l  

be desired in this work. 

 
b.  Training to the displaced person – 

The company wil l  organize free of 

cost industrial  and computer 

training for the displaced persons 

from the recognized inst itutions and 

the company wil l  ensure the 
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employment for the trained gents 

and ladies. 

 
Scholarship – During the course of 

the training, one member of the 

displaced family who is gett ing the 

training wil l  be provided the 

scholarship of Rs. 1000/- per month 

as per the el igibi l i ty. 

 
c.  Self employment – The Company wil l  

organize a training relating to the 

ski l led development for developing 

the capacity amongst the displaced 

persons to establ ish their own 

employment.  

 
10.  Explanation of the employment: - 

-  The employment means that by 

issuing the appointing order to the 

displaced person by the company 
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directly in the project, disbursing 

the regular salary and making the 

regular deduction l ike the regular 

employees. This employment would 

be in accordance to the rules of the 

company, wherein the provident 

fund, gratuity and other al lowance 

would be given. 

 
-  Any person would be taken into the 

employment work through the 

cooperative committees or through 

the personal contract. 

 
-  In case atleast one member of the 

displaced family is not taken into 

the job or he/ she himself/ herself 

does not want to join the duty, then 

a member of that family wi l l  be 

given a lump sum amount of Rs. 
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5.00 lacs (Rupees: Five lacs only) 

towards the rel ief/ grant amount for 

the employment. 

 
-  The vehicles purchased by the 

displaced persons wil l  be given the 

priority in the works of the 

company, as per the requirement. 

 
-  The shops constructed in the 

rehabi l itated vi l lage Khanua New 

Tola wi l l  be al lotted to the displaced 

persons free of cost for which 90 

percent shops wil l  be reserved. The 

said shops would be primari ly 

reserved for general store, medical, 

milk, bread, laundry, vegetable, 

fruits, etc. Out of these shops, one 

shop wil l  be reserved for the shop of 

proper cost. The priority of the shop 
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allotment wi l l  be as per the fol lowing 

sequence: -  

 
1.  Self helping group run by female 

(for al l  categories)  

2.  Physical ly handicapped person 

(for al l  categories) 

3.  Person of scheduled caste 

4.  Person of scheduled tribes  

5.  Person of other backward class 

6.  Member of the family whose 

head of the family is female (for 

al l  category)  

7.  Person of the extended family 

(for al l  categories)  

8.  Person of general category 

 
In case the appl ication of various 

persons is received for the al lotment of 

the categories f ixed from the aforesaid 
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Sr. Nos. 1 to 8, then in such scenario, 

the person of that category wil l  be 

el igible for obtaining the shop from the 

lottery on the basis of the avai labi l i ty of 

the shop. 

 

11.  Unemployment al lowance: -  

In case atleast one member of each 

of the displaced family is not given 

the employment by the company 

within 03 years of the date of 

passing of the Award then that 

person would be given the l iving 

al lowance of Rs. 7000/- per month 

by considering the minimum 

Government Agricultural Wages 

(MAW). In case the head of the 

family is a female then she wil l  be 

el igible to get the l iving al lowance 
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but this unemployment al lowance 

wil l  be payable for a period of 03 

years from the date of displacement 

with a term that an adult member of 

that family is not given the lump 

sum amount of Rs. 5.00 lacs by the 

company for the self employment. 

 
12.  Constitution of the Labour Contracting 

Committee – The Labour Contracting 

Committee wil l  be constituted by the 

member of the family displaced from 

the project. The members of these 

committees wil l  be given the priority 

for completing the construction or the 

other work which wil l  be conducted by 

the project. Al l  the actions relating to 

the constitution of such self 

employment  and groups wil l  be made 

by the Company. The registrat ion of 
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these committees wil l  be made by the 

Sub Registrar Cooperative 

Committees. 

 
A tr ipart ite agreement wil l  be 

executed in between the Distr ict 

Administration Company and the 

registered labour committee. On the 

basis of which, the work can be given 

to such committee in the project. 

 

13.  Relaxation/ concession in the stamp 

and registration fee: -  

In case the agricultural land is 

purchased by the persons affect ing/ 

displacing from the project after being 

displaced then for encouraging the 

displaced famil ies for purchasing the 

agricultural land, the company wil l  

have to pay the stamp and registration 
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fee of the land purchased equal to the 

land effected by the acquisit ion. The 

compensation obtained by the persons 

effected by the project, can be used 

properly and the agricultural employee 

wil l  be encouraged. 

 

Part – 3 

REHABILITATED COLONY AND THE 

FACILITIES THEREIN 

 
01.  Along with the bui ldings prepared for 

rehabi l i tat ion in the vi l lage Khanua 

New Tola selected for the 

displacement, the fol lowing faci l i t ies 

wi l l  be provided to the displaced 

person: - 

a.  School bui lding – The Company wil l  

construct the school bui lding of the 

higher secondary level having the 
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ful l  faci l i ty for the free of cost 

education of the chi ldren displaced 

in the rehabi l i tated colony. For 

playing the students studying in this 

school, the sports equipment along 

with the playground wil l  be 

arranged. The students of class 12th 

wil l  be given the laptop or computer. 

A fund of Rs. 25,000/- (Rupees: 

Twenty f ive thousand only) wi l l  be 

given each year in the l ibrary) which 

wil l  be used by the Principal of the 

school in purchasing the books. 

 

b.  Primary Health Centre: - For the 

free medical check up of the persons 

and its family members displaced in 

the rehabi l i tated colony, a hospital  
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having the ful l  faci l i ty wi l l  be 

constructed by the company. 

 
c.  Community hal l  – A community hal l  

wi l l  be constructed in the 

rehabi l i tated colony which wil l  have 

a hal l,  an off ice room, a l ibrary and 

a store room. 

 
d.  Haat and market campus – For 

making easier to supply the 

necessary materials connected to 

the l ives of the displaced person, a 

land admeasuring to 5000 sq. mtr. 

wil l  be kept secured for the weekly 

market in the rehabil i tated colony 

campus. There would be a faci l i ty of 

l ight, platform, t in shed, 

arrangement of drinking water, 

parking and toi let. 
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e.  Publ ic playground: - The land 

admeasuring to 10000 sq. mtr./ one 

hectare wil l  be kept secured for the 

playground in the rehabi l i tated 

colony for playing the chi ldren of the 

displaced persons. The development 

and reforms of the playground wil l  

be made by the Company. The 

stadium wil l  be constructed wherein 

the sitt ing chair wi l l  be there and 

there would be a pavi l ion in al l  the 

four directions. The toi l  and RO 

plant wi l l  be instal led. The fund of 

Rs. 10,000/- wil l  be given each year 

for the sports in the school. 

 
f .  Arrangement of pure drinking water 

– By making the overhead tank of 

water, the supply of the drinking 
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water wil l  be ensured for the 

arrangement of the drinking water 

to the displaced persons.  In case 

this plan does not get success then 

a priority wi l l  be given for the 

instal lat ion of a hand pump for each 

20 family.  

 
g.  Shop of the proper value/ cost – The 

shop of the proper value/ cost wi l l  

be establ ished for making the food 

products easier on the Government 

rate to the displaced persons. 

 
h.  Anganbadi centre – For making the 

easier arrangement of the nutrients 

for the chi ldren of the displaced 

famil ies viz. bachelor gir ls and 

pregnant lady, an anganbadi centre 
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wil l  be establ ished in the 

rehabi l itated colony. 

 
i .  Establ ishment of the temple/ 

mosque/ church – As per the 

requirement, the temple/ mosque/ 

church wil l  be constructed in the 

rehabi l itated colony as per the 

suggestions of the gram sabha for 

the arrangement of the rel igious 

ceremony, r ituals, etc. 

 
j.  Road – for the faci l i ty of walking of 

the displaced persons, a 12 meter 

broad road for connecting the 

rehabi l itated colony with the main 

road and 09 meter broad road within 

the colony wil l  be constructed. Along 

with this,  a drain wil l  also be 
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constructed at the corner of the road 

for the water exit. 

 
k.  Road electrici ty (Street l ight) – The 

internal and outer roads wil l  be l i t  

by electr ic ity for the faci l i ty of road 

electr ic ity/ l ight for the displaced 

person. 

 
l .  Pakki drains for the water supply – 

The pakki drains wil l  be constructed 

at the corner of the rod for the exit 

of the water of the residential 

houses constructed in the displaced 

colony which wil l  be connected with 

the running drain in vi l lage Khanua 

New Tola. The drainage system wil l  

be connected with the Water 

Treatment Plan. 
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m.  Crematorium/ Graveyard – As 

per the consent of the Gram Sabha, 

the roadside crematorium/ 

graveyard wil l  be constructed 

outside the colony campus for the 

use of the displaced persons. 

 
Note: - Al l  the faci l i t ies of the 

rehabi l itated vi l lage establ ished by 

the project and the road panchayat, 

bui lding etc. wil l  be the assets of the 

gram panchayat. 

 

02.  Special package: The project affected 

person who is executing the 

agricultural work in the project 

acquired area continuously since 03 

years from the date of publ ication of 

the Notif ication under section 4 and 

his/ her private land has been 
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acquired, but he is not l iving over 

there by constructing the house over 

there and his/ her cert i f ication is 

found to be proved from the revenue 

record of the year 2009, then apart 

from the compensatory amount of the 

land, he/ she shal l  be given the 

fol lowing special package by the 

company as per the fol lowing: -  

a.  On the land from 0.01 hectare to 

0.99 hectare – Rs. 1500 per family 

per month 

b.  On the land from 1.00 hectare to 

1.99 hectare – Rs. 2000 per family 

per month 

c.  On the land from 2.00 hectare to 

3.99 hectare – Rs. 2500 per family 

per month 
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d.  Above 4.00 hectare – Rs. 3000 per 

family per hectare 

 
The aforesaid amount wil l  be given to 

the head of the affected family on the 

completion of his/ her 50 years of age or 

t i l l  20 years or t i l l  the closure of the 

company, whichever is earl ier. But the 

aforesaid special benefit  wi l l  not be 

given to that family whose none of the 

family member is employed in the 

project. 

 

PART -4 

Disposal of the disputes: - In case there is 

any disputes regarding the displacement in 

any case, i f  there is Award on the 

representation of the affected person or 

company then in case of passing of the Award 

by the Land Acquisit ion Off icer, the Distr ict 
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Rehabi l i tat ion Off icer can take the decision. 

For determining its el igibi l i ty, the revenue 

record and the voter l ist of the year 2009 and 

the poverty l ine survey l ist family register of 

the year 2002 – 03 wil l be considered as its 

base. In case the concerned person does not 

get the desired rel ief then he / she can f i le 

the Appeal representation before the 

Col lector which wil l  be sorted out by the 

Col lector and the decision of the Col lector 

wil l  be f inal which wil l  be admitted to the 

Company. 

Sd/- 
Col lector 

Distr ict Singrauli   
(Madhya Pradesh) 

 
(TRUE TRANSLATED COPY) 
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